
CENTRAL ADMLNLBTRATIVE BURIN:AL 
ALLAHASAD BENCH AlaLAHABAD 

.disc. Stay Application No. 3033 of 1992 

IN 

Review Application No. 3031 of 1992 

IN 
Original Application No. 144 pf 1992 

Rabat Ullah 	 Applicant 

Versus 

Union of India 
& others 	 Respondents 

Holeble Mr. Justice U.C. Srivastava, V.C. 
Hon'ble Mr. K. Obavva, A.M. 

( ay Hon. Mr. Justice U.C. Srivastava, V.C.) 

This belated review application is directed against 

our judgement and order dated 15.10.1992. The case 

was heard and disposed of after hearing the counsel 

for the parties. The scope of review application is 

limited and it does not mean reconsideration of argu-

ments on the same points. In the application for 

condonation of delay, the cause shown for short delay 

is sufficient and the delay is condoned and the 

application is being disposed on merits. We do not 

"Aawcik, 
find any error mora-47 less an apparent on the fact 

of the record either of fact or of law in the judgement 

The reviewapplinatibnhas no merit and accordingly 

the review application is rejected. 
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Allahabad.  

Dated :72 1/() 

Vice-Chairman 


